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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,JAIPUR.
* k% .
Date of Decision: 10.4.2001
OA 2192000 | o
M.P.Meena, Chief Technical Superviscr O/0 3DO Phones, Dausa.
' N ... Applicant
Versus
1. Union of 1India through Sscretary, Department of
Telezom, ZSanchar Bhawan, New Delhi. _
2. Chief General Manager, Telecn Rajasthan Circle,
Jaipur.. | ’
3. Principal General Manager, Telecom Distt.,Jaipur.
| ' _+.. Respondents

CORAM: ‘
HON'BLE MR.S.K.AGARWAL, JUDICIAL MEMBER i
HON'ELE MR.N.P,NAWANT, ADMINISTRATIVE MEMBER
For the Applicant ees Mr.P.N.Jati
For the Rezpondents ... Mr.Hemant Gupta, proxy caunsel

for Mr.Manu Bhargava
O RDER
PER HON'BLE MR.S.K. APARW\L JUDICIAL MEMBER

In this OA filed u/s 19 of +the Administrative

Trikbunals Act, 193%, applicant makez a praysr t©o guash and

gzt azide the g iqned order dated 25.4.2000 (Ann.A/1).
2. . In brief, case of the applicant iz that he was

promotai on the recommendaition of the DPC hut vide :13*’

dated Z5.4.2000 (Ann.A, 1) the applicant was reverted without
giving any zhow-cauge notine ‘cpporiunity of hearing to him.
Therefore, it is stated that the impugned order is bad in

law and 1i aklz £o be guashed and set aside.

3. ° Reply was filed. It is admittzd in the reply that
1

he ar|11hcnu_ wag =zpproved by the DFC for promotion and

(i
om

frer the applicani was promoted to Grade-IV in the pay

-
gczle of ERs.2000-3200 but in the reply it is =sitated that

1£

= Jaw in view of the order pazzsd hy the Central

+

promcotion of the applicant later on was found not according
o

1

Adminigtrative Tribvnal, Ahnedabad Bench, which wags uphald
by the Hon'hle Gujarat High Conrt., Thareiore, th2 impugyned

order of raverszion waz izsued.



4. Heard the learned couns

. perusged the whole record.

[ I

5. The learned connsel for the applicant has nurg=3 that
this Tribunal in O3 93,2000, R.K. Verma V= iorne of India,

e

held that reversion of the applicant without

principles of natural

unjustifisd. Therefore,

disendi  in the instant

6. Admittedly, the applicant in this.
I

{ withont  affording  an

Theresfore, there was a gross violation of the principles o

»v the DPC constituted for

i
lzcided on 30.5.2000, settled the

justice

is arbhitrary,

opportunity of

natural justice in reverting the applic

the viclation of the principles

case, we are of the oconside

3imilar

this purpoze bat

sage

controvergy  and

following the
illeqgal and

the same was guashed. The ratio-

appears the same.

was promnoted

was reverted

hearing show-zanze.

ant

and in view of

i

of naturzal justice in this

“f reversion dzted 25.4.2000 (Ann.ACl)
quashad and set azide.
. We, therefore, allow this DA and

7
the  impugned  crder

resruannt department

\

/ hearing ‘show-2auze to the applicant.

Ad

(N P. NAWANI)
MEMBER (a)

T\ appropriate  order  af

dated

will be at Iliberty

ter giving Spportun t} of

2E.4.2000

an .

red view that the

iz

impugyned order

liakble to be

quazh and zet asgide

(Ann.Aa '1). The

o pazs  an

No order as to costs.

(S.K.AGARWAL)
MEMBER (J)
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